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CENTRAL ADMINISTRATIVE TRIBUNAL -
® ' , BANGALORE BENCH
ORIGINAL APPLICATION No,808/94.

WEDNESDAY, THIS THE 11TH DAY OF MAY, 1994

SHRI T.V. RAMANAN ., MEMSER (A)

M. Rajanna,

S/c Muniyappa, Major,

Junior Telecom Officer,

Micro Wave Station, »
Bangarpet Road, Kolar. .o Applicant

(By Advocate Shri M.R. Achar)
Vs,

1. The General Manager
(Maintenance), Southern
Telecom Region, No.25,

Grace Mansion, Infantry Road,
Bangalore — 560 001,

2, The Sub-Divisional Engineer,
Micro Wave Maintenance,
Micro ¥ave Station,
Bangarpet Road, Kolar. .o Respondents

( By Advgcats Shti M.S, padmerajaiah )
ORDER

Heard the learned counsel for the aoplicant, Admit,
Shri M.5. Pedmarajaish, Central Govi. Senior Standing Counsel
present in the Court agreeg to take notice of this application.

\&

Heard Shri M.S5. Padmarajaiah also.

This Tribunal, by its order dated the 29th of July, 1993
gred kesping in abeyance of the Dept. of Telecommunications,
the General Manager (Maintenance), Southern Telecom

s [Bangalore, order No.,GFii/STR-5C/STE-10/93-94/40, dated

the szid order ™that the department would thereafter be free
to give effect to the said order". The abplicant has now sought

relief seeking a direction from this Tribunal for not giving effect

'..2..




N, and which hed begh
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ler of t:ag'fwsf’er dated 19,05.1993 (Annexure-—M,
| e
i2ly, (1) thﬁt there is change of circumstances
that the Ganeral'mq{ager, STﬂ, Pangalore, has now no pouérs to

v ! |

i41 of his'lrank to the Director Traffic, STR,

has with effect from 1.3.1994 besn vested the

!
ol of Trjffkc Trial Tests to which unit the

93 ordere% qis transfer and (ii) on compassionate
of a rebresentation the applicent made to the
) ntenanceﬂ STR, Bangalore.

lon seen eIrller, the department is at liberty
|

partment lky sven decide not to give effect to tha

'

ecessarllJ

E. This ﬂ 1bunal has nowhere ordered that the
"'ive effe&t to the transfer order after April, 199%.

ppplcant s counsel that no order has

(ad

after April, 1994 directing ths movement

( i :
g applicant Fpom Micro%Uave Maintenance, Kolar to Traffic Trials,

ds, it ﬂ& not for the Tribunal to intervene at

s the Trithal had over-ldoked the ples of the

1transfer?#o~8anga10re from Koler in its order

1993 in uﬁr. No.51€/93. What the Tribunal did

| holdin the transfer order in abeyance until

| 8
the end of academic year in order tc
~

N the end of April ml e.s till

enable the applicﬁnt's chiqdren to complste the education durlng

poplication is therefore.not maintainable

pmrder of transfer issued on 19.%.1993

that ecademic yea

at this stage be
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é? tates that the representation
\%T ﬁ
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passed cannot now be considqred as the impugned order for the
purpose of this application, If the applicant wants to challengs
giving effect to the order dated 19.5.1993 on the grounds of lack
of jurisdiction due to change in administrative control of Traffic
Trigl Tests unit from the General Manager (Naintenance), Southern‘
Telecom Region, Bangalore to the Director (Traffic), STR, Madras,
then he can do so only after an order gets issued directing the
epplicant's movement from Kolar to Trzffic Controls, Bangalore, on
the basis of the order dated 19.5.1%53 to be iesued by the General
Manager, Telecom Region, STR, Banyzlcre. This application being

pre-mature is,tharafore,dismissed.

4, At this stage, Shri M.R. kchar, the learned counsel for the

applicent drsws my attention to Annexure-A4, which is a copy of the

representation made by the applicant to the General Manager (Maintenance),

STR, Bangalore, preying that he should be retained at Kolar in his
prasent position and that one Shri G.K. Kulkarni, J7C, Micro Wave
Maintenance, Kolar, who has souaght = +rensfer to Bangalore and whose

name has been kept in the waiting Jist at Sl.Np,%’be considered for

transfer to Bangalore instead of his being transferred to Bangalore, and

‘ (Maintenance)}, STR, Bangalore,
; remains UﬁdlSpOSBd of and that General Nanageu{ bﬁé&tected to

\ for ﬂhé espondents haS no objection to thls request. Accordingly,
LW, ‘b
;gggﬁgﬁpgh 2t No.1 is directed to consider the representatlon dated
an
2ﬁ1 4 (Annexure-A4) and oacslggiropriate order. thereon in

Qanmnafggi;ance with lauw Ulthln a period of one month from the date of

receipt of a copy of this order by him. The applicant is however
at liberty to come up with an application on the gquestion of juris-

diction in the event of Respondent No.1, in the meanwhile passing an

..QAQ.

‘that representation for early disposal. Shri M.S. Padmarajaish
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